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APPEARANCE: 
Shri Utkarsh Desai, Advocate for the Appellant 

Shri Neelprakash G Makwana, Superintendent (AR) for the Respondent 
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HON'BLE Dr. AJAYA KRISHNA VISHVESHA, MEMBER (JUDICIAL) 

HON'BLE MR. SATENDRA VIKRAM SINGH, MEMBER(TECHNICAL) 
                 

         FINAL ORDER No. 10321/2026                                                                                               

DATE OF HEARING/ DECISION: 21.04.2026 
 

SATENDRA VIKRAM SINGH  

 The learned Counsel for the appellant submitted that the matter has 

been settled under the Sabka Vishwas (Legacy Dispute Resolution) Scheme, 

2019, and a discharge certificate has been issued in Form SVLDRS-4. The 

learned Authorised Representative has no objection to the same. Accordingly, 

since the dispute stands settled under the Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019, the appeal is dismissed.  

(dictated and pronounced in the open court) 
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